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For the Applicant(s) ...

For the Respondent(s)
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CENTRAL ADMINISTRAIIVF TRITJNAL: GUWAHAT T i BENCH, GJWAHATI

ORTGINAL APPLICATION Ny Ig'-/Z OF 1905, Vv

, . — N o0
P "g\fh’%f\ ...... cie. . wee.......APPLICANT(S)

RESPONDENT (S )

kKr,B.K,Sharma

Mr.S.C,Biswas | -

 Mr.K.Bhattacharyya.

Mr‘.A.K.Choudhury, Add1.C.G.S.C.

Im-

Mr.B.K.Sharma for the applicant.

- Mr.A.K.ChoudhuryAddl.C.G.5.C. for

respondents on notice,

LeavéZ}oin“ in sincle applica-
tion granted. In view of pendihg 0.A.
No.168 of 1995 application admitted.
Respondents to file written statement
on or before 13-11-95, Pending further
order the operation of the order con-
tainthg Tetters dated 26-7-95 and .
31-7-95 'is- hereby stayed., Liberty’ to
respondents to file show cause and
seek modificationdas advbsed. Retun-
nable on 13-11-95,

Adjourned to 13-11-95,

hte

Vice=Chairman
i

" Membeér



)

AO.A‘.'.I.\IO.V I?J /95.

14,11.95 Mr B.K.Sharma for the appli=-

cant.. ﬁ : o
| Mr A.K.Choudhury,Addl.R.G.S.C
for the respondents.

At the request of learned Addl.
C.GeSeC time granted for written
statement. '

Ad journed for.orders to
8.141996.

- Vice-~Chairman

Pg
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Mr.SeSharma for the applicants

19~2-96
MT +AaKoChoudhury, A3d1.C.GeS-Cos for
the respondentsS. To be listed for
hearing on 25=4-36 .
Vvice-Chaigrman

inm

=



-® | - OANeJ37)5¢
95.4.96 ' Mr AK. Choudhury, learned Addl.
C.G.S.C. is present.

) gw\mu iQA‘mth 0N

sk ' ~ MrS. Sarma is present for Mf B.'K.V
a\nQ—uA )

Sharma, learned- counsel for the applicant.
_ ~ \ o ,
> M s © Written statement has -been filed.
\#) ~ : A O.A. ready for hearing. '

. ' ‘ List for hearing on 7.6.96.
A

nkm

Member




7.6.96  Mr. K.Bhattacharjee for the applicants.
' Mr. A.K.Choudhury, Addl. C.G.S.C. -for . the

respondents.

-ty ,&\,, [9.»'-"" Bearing adjourned to 25.6.96. : _
W - S

2 | : Member (J) Member (4)

25-6?96) Learned counsel Mr.K.BhattacharJee for
the applicant. Mr.A.K.Choudhury Addl.C.G.S. C.
for the respon&ents. i

List for hearing on 5=7-96 before Single

Bench@
g ‘ - Memger



0.8.o. 9,7/9{ .

5.7.96 Mr K.Bhattacharjee for the applicant.
' Mr  A.K.Choudhury,Addl.C.G.S.C for the
respondents. |
Submission
mem of both the counsel heard

and concluded. Judgment reserved.

b

Membér

e e, o
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. . OFFICE NOTES

COURT's ORDER

1

12.7.96

trd

¢

Mr.A.K.Choudhury, learned Addl.C.G.S.C. present

and .informs that Mr. K.Bhattacharjee has some
pefsonal difficulties today and requests for

listing the matter in next week.

List on 17.7.96 for hearing ('For being
spoken- to'). )

7 o : ééng
M er-




gy
NN e N

17.7.96

‘of India and others -vs- D.B. .Sona_ir

. . .
B
lA‘J' e !

P

. Learned counsel . Mr K.S. _Bhattachéfjee
for the applicants and ‘learned Addl. C.G.S.C.,

Mr A. K. Choudhury for the” respondents.

In the course’ of. submlssmn

.during " the

hearing of this = O.A,, iearned 'counsel‘ Mr

Bhattacharjee appearing for ;the applicants -in the

|

0.A. had placed reliance among others on the

following orders of the. Guwahati Bench of  the

Central Administrative Tribunal in support of his

contention that = Special Compensatory (Remote,

Locality) Allowance  is adm1331b1e si
with the Field Service Concession to
employees workmg under the Mllltary

Service:

multaheodsly
the civilian

Engineering

1) Order dated 29.3. 1994 in 0.A.No0.48(G)/89 -

- D.B. Sonar and others -vs- Umon of In
|
2) Order dated 30._8.'1,99;‘4 in O.A

Satish Ch Omar -vs- Union of India.

After the hearing was over ‘it
that the order dated 25.,4.1‘996 passed by

dia.

No.174/93 -

‘was hot_icedﬁ_
the Hon'ble *

Supreme Court in SLP (C(;: No.1821) (in - Union”

and others). .

arising from order dated 17.11.1995 of Guwahati
Bench in R.A.N0.3/95 in 0.A.No.48(G)/89 had been’

received. ‘This order could not be disc

-ussed durin‘g

.the course of hearir-ig.. Hehce in order- to glve_,

opportunity to the both thie sides the OIA. has‘

been .placed for being spoken %to.

After hearing. the counsel for the parties’

it is ordered that the ‘judgmfent in the
heard will be delivered aftérv receipt

order from the Hon'ble Supreme Court|

0.A. already

of the final
in the above

mentioned SLP,. namely, Union:of India and others

!
i
'

v-vs— D;B. Sonar and others.

Copy of the order may |be furnished

to the counsel for the parties.

v
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0.A.No. /97/9( .

. ’ . ‘ [N
25.6.97 None present. List for hearing on 6.8:97.

\ *
Member

o _ :
o~ . . . ) %

o ~ | 7

;,«/“s | | |

. 20.8.97 Heard Mr K.Bhattacharjee for the
;ﬁb . = applicant and Mr A.K.Choudhury,learned
fa{Q( | Addl.C.G.S.C for the respondents.

Counsel of both sides have completed
their submissions. Hearing concluded.

Judgment reserved.
Meég{f

Judgment and“order prnounced.

P9

Application is disposed of in terms
10,9.97  of the direction contained in the

order. No order as to costs,

N o by
' | Member



Union of India & Ore.

Union of Indiz & Ore.

qv/i.f

. | A
CENTRAYL ADNMIN ISTRATIVE TP] BUNAL , GUNWAHATI BENCH.

Date of Order : This'thelinﬁxDay of September,1997.

" shri G.L;Sanglyine.kdministrative Member .

C.A.No. 168 Of 1995,

Sri(Tikendrajit Brahme & 23_bthgrs . e Applicants
o evemswe .o
Union of Indiz & Ors. < .. ReSponde%ts

O.A.No. 183 of 1995, o -

Sri Gangadhar Kalita & 18 others .+ « . Applicants
: - Versus - | v ,
‘Union of Indiz & ors. « . .Respondents

- Oeh.NO. 184 of 1995
Sri Baikuntha Das & 14 others « « «» kpplicants
- Versus - _
Union of India & Ore. .« .Respondents

OaAoNoeles Of 19954 .
Sri P.R.Rajak & 11 others « « JADplicants
- Versus =- '

‘Unicn of India & Ore. ¢ e e Respondentsk

OOADNOO 186 Of 1995a

Sri K.K.Choudhury & 26 othere « « « Bpplicanted
- Versus « :

Union ¢f Indiz & Ors. - ¢ <« « Respondents.

O«ae.No. 187 of 1095, . ' ,
Sri Tapeswar Sinoh & 16 others « « «Epplicants

- Versus -

a
-3
-

Respeondents. |
C‘AQNO- 188 Oi 1995. k
Sri Prem Kumar Baichye ¢ 23 othere « ¢ <ADpliicants

= Versus =

-
-

« Respcndents

H
i
%
Oek.RO. 18S of 1905, |
: s
Sri Mahendra Kumar Des ¢ 231 cther ¢ c o eApnlicants. 5
-~ Versug - !
j
Unicn cf Indie & Cre. « « <Regpondents
%}
;
("'\C:roz’ \
}



represented Y o

IR TR - the Govt. of India, Ministry of .-

Rt . pefence (Engineer-in-chief Branch)
Army Head -Q ‘ters, New Delhfi.

2.The Chief Engrneer

- Eastern Command. Headquarter.Calcutta.

‘3. Garrison Engineer.
859 Engineer-Works Section
Cc/0 99 A.P.O.

4. Controller of Defence Accounts, o g .
Gauhati. 4 o o o Res%ondents"

0.A.No. 191 of 1995. - |
Sri Rajat Kanti Dey & 24 others " . « . Applicants.
- Versus = ‘
1. Union of India

2. The Chief Engineer,
Eastern Command,
HeQe Calcutta.

3,-Garrison Engineer,
' 859 Engineer Works Section.
C/o 99 A.P.0. — —

4. Controller of Defence Accounts, i'

Gauhati e o o Respohdente."féig
0.A.NO. 192 of 1995. ‘
Sri Jugal Das & 24 others "« « o Applicants

- Versus =
1. Union of India

2. The Chief Engineer,
Eastern Command H.Q. |
Ca lcutta. . i -

3. Garrison Engineer,
859 Engineer Works Section
c/o 99 A.P.O.

4. contrcller of Defence Acccunts,
Gauhati - A « o +Respondents

O.A.NO. 193 of 199.

sri Ananda Ch. Sarma & 22 others " o + « Applicants
- Versus -

1. Union of India

2. The Chief Engineer,
Eastern Command, HsQRe
Calcutta.

3. Garrison Engineer,
£ 859 Engineer Works Section ' j
Cc/o 89 A.P.O. .« « o Respondents
| _




*

O.A.NO. 154 of 1995 QA
sri Anil Ch. Sarkar & 23 others. e ¢ « Applicants.
- Versus = 3
if Union of 1Indie

2. The Chief Engineer,
"~ Eastern Command H Oe

}..Calcutta. o B A S S S R

3. Garrison Enginecr,
85¢ Engineer Vvorks Sscticn,
Cc/C 99 2.P.O.

4. Controller of Defence Accounts

Gavhati. . « « ¢ Responjents.
‘ OoAnNOo 19.) Of 19/« ° 2
‘William Suith & 21 others . < « applicants.

- Versus -
1. Unlon of Indlc

2. The Chief Engineer,
Eastern Command H.D-
Calcutte.

3. Garrison Engineer; _
859 Engineer wWorks Secticn
c/c 99 A.P.O.

4. Controller cf Dzfence Accounts,
Gauhati « ¢« « Respondents

O.ks NO« 196 cf 1295. A

Sri Someswar Bhuyan & 24 others ¢ « « Applicants
- Vergus =

e Unibn of India

2. The Chief Engineer,
Eastern Cownand H Oe
Calcutte.

3. Garrisor Engineer,
£59 Engineer Works Scction C/C €9 A.P.C.

. Controller of Defence Azcountis.

197 of 1995,
/Janardher & 24 cthers P e kpplicent
- Versusg =
1union of Indie & Cthere . . « Regponaente

2. The Chief Engineer,
Eastern Command H.0..Calcutte.
3. Garrison Engineer,
859 Engineer dorks Section C/C 9% A.P.C.

£ . Centreller ci Defence hccournts
Gauhetd - .« « « Hesponaente

Advocates for &ll tht ep ticeants @ Sri E.XK.Sharwe &
‘ F..Bhattachar jee

ravocete for @i) tht reemotnaenie o S 7.V .Choughury,
)‘.;;;‘1’.‘(6(56( &

"™

Pl etk
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The applicants%;ﬁéi§e above mehtionedvIG;(sixteen)
_ | original Applldatioﬁs~éréﬂ%?élojééé‘unde: the Military )
?é L o Enginéeriné_serVice'and‘péggediin vériéﬁs‘blaCés in the. --
| State of Arunachal Pradésh;téérmissibn to submit combined
applications had been granied. Facts and law invblved in
these applications are same and therefore, for the sake
of convenience the Original Applications areydisposed<of

by this common order. |

§ | W 2. The Special Compensatory (Remote Locality)

Allowance was paid to the Defencé Civilian employees

posted in the NEWLY DEFINED FIELD AREAS and MoD;FIED
FIELD AREAS with effect from 1.4.1993 vide Miniétry of
Defence No.8/37269/AG/ps-3(a)/165/D (Pay/Services)

. dated 31.1.1995 as follows 3 |

\

o o

~*1) Defence civilian ‘employees serving
in the newly defined field areas will -
continue to be extended the ccncessicn
enumerated in Annexure °C°® to: Govt
letter No.A/02586/AG/PS 3(a)/97-5/D
(Pay/Services) dt 25 Jan '64.lnefence
civilians employees serving in Newly
pefined Field Areas will continue to
be extended the concessions enumerated
in aAppendix °*B* to Govt letter No. AP
25762/AG/PS 3(a)/146=S/2/D(Pay/Services)
dt 2nd March 1968. | .

ii) In addition to above, the Defence
\ civilians employées serving in the

: newly defined Field Areas and Modified
: field areas will be entitled to payment
b of Special Compensatory (Remote Localit
i Allcwance and other allowances as

: admissible to defence civiliéns as per
the existing instructions issued by

¢ : this Ministry from time tc time."

The date of effect of the above crder was substituted

| |

by corrigendum No.B/37269/AG/PS-3(a)/1862/D(pay)/Services

5 : dated 12.9.1995 as below

: sThese orders will come into force
/[ we.e.f the date of issue of tkis letter

4 contd...4
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namely w.e.f. 31 1.95. In other

no recovery will be made on account .
- of concessions like free rations/free:
| single .accommodation etc. already -
availed.of by Defence Civilians as. part
of Field Service Concessions .from ;;~L'
1.4.93 to 31.1.95. similarly, no payment

“ g N
1
K
e

: '1
[ g;«\ A

Further amendment had been made to the 1etter dated . }i ﬁ

31.1.1995 above vide Ministry of Defence letter No.B/
37269/AG/PS—3(a)/7BOOD(Pay/Services) dated 17 .4. 1995
insofar as it relates to employees posted 1n the Newly

Defined Field Areas and.newly:defined Modified Field Areaa
as below g

“The Defence Civilian employees, serving
in the newly defined modified Field  }
areas,will continue to be entitled : ..:
to the Special Compensatory (Remote :
Locality) Allowance and other allowance
as admissible to defence Civilians,
as hithertofore, under -~ existing °
instructions issued by this Ministry
from time to time. However,in respect
of Defence Civilians employees in- the.}s
newly defined Field Areas, Special . *
Compensatory (Remote Locality) Allow= @ :
S . © . ance and other allowances are not:. ;:'wa
concurrently admissible alongwith
Field Service Concessions.®

3. Heard Mr K.Bhattacharjee, learned counsel for the
aﬁplicants in each Original Application and Mr #.K. :
cnoudhury.learned Addl.C.G.S.C for the respondents. The
applicants are Defence civilian employees posted in
vafious places 1n Arunachal Pradesh and according to the
‘respondents, the applicants were enjoying Field Service
Concessions facilities (FSC for short), namely, Free |
Ration, Free Single accommodation etc. provided by the .
respondents. Therefore, in terms of the aforesaid,lette;
dated 17 .4.1995 they.are not entitled to the payment'of;

. Special Compensatory (Remote Locality) Allowance, sc;f_%or |
short, in addition to FSC. accordingly the amcunt of sCARL)

paid for the period £rom 1.4.1993 to 31.1.1995 was not

contd.e. 5 i

Y"‘ 4“9‘;" il ~ LA
“‘1 "}“‘*L"‘

TR v on account -of 'SDA/SCA/SCA(RL) will SR
o -also be’ made from: 1.4.93 to. 30.1.95. :fﬁ

. ‘Y
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admissible to them and was ordered to rﬁ?“rec¢§ered.
Learned counsel Mr K.Bhattacharjee subhitted‘that the
'contention of the reSpondents is not sustainable. In S.C.’r
- <o omar vs. Garrison Engineer (1995-) 30 ch 763. the _
.’ | Tribunal had held that SCA%fs admissible in addition to
FSC. In many other casaes such as 0.A.NO.124 and 125 of 1™ ™
19§5 etc. Defence civilian employces posted in Nagaland
the Tribunal had allowed payment of SC§§qurther. in
Union of India & Others vs. B.Prasad, B.S.0 and others,
1997 ¢ (1&4S) 1055, the Hon'ble Supreme Court had held
that upto 17.4.1995 Special Duty Allowance and Field
Area Special Compensatory (Remote Locality) Allowance
are admissible together. Thus the applicants are
entitled to payment of SCA{L),
__ 4. The cause of action arose out of the order
No.Pay/01 dated 26.7.1995 issued by CDA, Gwuhati, that -ﬁf{
is Controller of Defence Accounts, Gauhati and the
order dated 31.7.95 issued by the Accounts Officer of
the Area Accounts Office, Shillong. A tussle was gcing
on between the administrative authorities of the
respondents 1 to 3 in one hand and the Audit and Accounts
authorities on the other over the question of payment {
@) :
of SCA,alongwith FSC. The CDA, Gwuhati wrote in his ’
Nc.Pay/01 dated 26.7.95 :
“"In view of pending clarification
regarding application of provisions
of Min of Defence letter dt.31-1-95
and 17-4-95 payment on account of
SCA(RL) for the period 1-4-93 onwards
already made is irregular and unau-
thorised and requiring recovery in
lumpsum from the ensuing pay bills
without any consideration and inti-
mated to this. AC Shillong has

already been instructed to effect
A - recovery in lump-sume.-

contdeee 6
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S As per Min of Def letter dated 13-1-95

o certain Area of Arunachal Pradesh have been

classified both Field and Modified Field Area

- as well., Please intimate specific authority

\ classifying your office-location in Modified
field Area. If located in modified field area,
facility of FSC may be stopped forthwith and
recovery if any from 1-2-95 on account of cost
of Free Ration/Single accommodation may . be
effected before allowing SCA(RL). '

In future advice of your AAQ CE on financial

matter may inveriable be accepted to avoid any
com=licaticn which has arisen now."

The Accounts Officer, Shillong followed it up as below:

®*The recoveries may please be effected from §
the concerned indirected involved in the . E
following bills to comply will be directive
of the CDA Guwahati, -

1) 01/Cash/30 dt.29-5=95, g '
2) O0i/Cash/31 dat. 29-5-95. - .
3) 02/Cash/73 dt. 27-5-95., a
4) 03/Cash/51 dt 17-5-95 A
5) 05/Cash/19 dt. 26-5-=95 o
6) 01/Cash/71 dt.30-6-95 \

y bill bearin% voucher No°0é£%g§?/ :

_ The sg
69 adt. 29-b6-95"on account of vayment of S
is returned unvassed for the reason stated
above,”
Operation of the above two orders have been stayed bj i

the Tribunal at admission of the present original appli-

cations. . ‘ o
S The decision of the Tribunal in S.C.Omar{Supra)

was based on the fts decision in D.B,Sonall and others,
SLP N0.17254 of 1995 filed by the respondents was dismi-
scsed by the Hon'ble Supreme Court on 24-~7-1995 with
T liberty tc file Review Application. Review Apvplication
No.18 of 1995 filed by the respondents was dismissed
by the Tribunal on 20-11~1995. D.B.Sonar and others,
RA 3/95(0.A.48/89)and RA 4/95(0A 49/89), and some of the
other cases referred to by Mr.K.Bhattacharjee were
subject matter in Union of India and others vs.
B.Prasad, B.S.0 and others{Supra). The aforesaid
letter dated 17.4.1995 was under consiceération

by the Hon'ble Supreme Court in that case. The

/( Hont*ble Supreme Court had held in the Order dated

com Gf=Te
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17.2.1997 in that case that upt6'17.4;1995 the"éﬁployeeSfﬁ

ate entitled to both the Special Duty Allowance and
the Field Area Special Compensatory (Remote Locality)

Allowance and théreatter to only one Special allowance

in terms ofnthe_aforesaid oider”datéd'17;4.1995a2urther; "

as'regards’payment of Special :Duty Allowance to befence-‘
civilian employees posted in Field Areas and in Rodified'
Field Areas the Government was directed by the Hon'ble
Supreme Court to modify the order dated 17.4.1925 and
issue the necessary corrigendum. It was also directed
that Union of India is not entitled tc recover ény
payments made of the period prior to 17.4.1995. In the
impugned order No.Pay/01 dated 26.7.1995 the CDA had
referred to the letter dated 13.1.1995 issued by the
Ministry of Defence classifying certain areas of aruna-
chal Pradesh as Field Areas and Modified Field Areas

and sought clarification és mentioned therein. Mr aA.K. _
Choudhury, learned Addl.C.G.S.C submitted that ¢lassi-
fications of areas were made under letter dated 13.1.1994
and not dated 13.1.1995. Mr K.Bhattachar jee sub@itted
that the applicants were posted in Modified Fieid Areas.
Apart frcm this clarification, the CDA also sou§ht
clarification regarding the aforesaid order dated °
17.4.1995. The impugned actions of the CDA and the

Accounts Officer were taken by them pending clarification

- of the order dated 31.1.95 and dated 17 .4.1995 by the

authorities under the respondents No.l tc 3. From the
impugned order No.pM/1/306-CI dated 31.7.95 issued by
Area Accounts Office, Shillong the recovery ordered
to be made relates to the payment of Special Cqmpen-

satory (RL) Allowance made from 4/93 to 1/95 through

contd;..9

IS e 4 L MES AL 10kt oS e R rr T T e (B
et Th oy E3 DD Y o it e L L e Al T

Tl g THE M s

Ch
*
ol

T o
St e o




pg

the. vonchers mentioned therein. In some of the original
applications under -consideration however, the CDA.

Gauhati was not made a respondent while in a11 the

Origina;‘Applications the ‘Accounts Officer, Area Acc?unts~

Offioe. Shillong was not made a respondent. In the factsa'-

and circumstances stated above the respondents 1 to 3

are directed to communicate to the CpDA, Gauhati the

§

clarifications sought for by him in the ifmpugned order

- dated 26.7.95 as mentioned above as soon as it may be

possible. On receipt of the communication from the ;
. 3

respondents the CDA, Gavhati shall take appropriate a?tion '

immediately. Till such action is taken by him, the ‘
operation of the impugned orders in each Original !

Application shall remain suspended.

i

With the above direcﬁions. the original applica-

tions under consideration are disposed of. Nc order as

to costs.

Sd/~ MENMBER (A) ;
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Original Application No. \69//95,
I§ THE MATTER OF :

S1i CeKeJanardhanan and others
v P Y tro«_@ Dh_‘_(}gl'l____t_s_.
; -G - |
Union of India and others.

eeseessiCspondents,

It is respectfully submitted for the applicants—
1. That the applicants have submittedva joint petition

seeking relief of payment of allowances and service

benefits as admissible to civilian central Government

employees in terms of office memoranda dated 14-12-83

and 1=12-88 of the Ministry of Finance (Deptt. of fxpen-
diture) of the Govermment of India.

2. That from facts o f the case, it would be

clear that all the application have a comon. cause and

intefést'in it and as such the jéint application desreves
to be entertaind as provided by Rile 4 (5) of the proce-
dure Rules. |

In.these premises 1t is prayed that the
Hon'ble Tribunal may be graciously pleased to permit
filing of single applicati on by all the applicants

jointly for ends of Justice.

(k. phamsndion

A



VERTITLIFIC&TION

1, eri il A}/ 7 aRacifago, ..... |

. B

son of .L.:. . [{.,.‘Z‘/\@/u 3;2.‘27 emplov eed under the
Garrigon Engineer, 859 Encgineere WorKe eection C/0

99 A.P.0., do hereby verify that the contente ae

para ..L;@Z{.. as the application are

true to my knowledre and belief.

C ,&Q , "J !\c\ruafc c“;\f\(

Date -7/7 - ©IC NuTURE
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:GAUHATI RENCH:

(1) 8ri C.K. Janardhanan son of {:‘ri BVK
Nambiar. | '

(2) Sri Kishan Bansfore son Gf Sri Ram
Narayan Bansfore.

(3) 8ri bil Bahadur Tamang son of Sri’

Bishnu Prasd Tamang.

(4) Sri Dil Bshadur Chetri son of Sri Chandra
Bahadur Chetri. | |

(5)5ri H.P.Chotwal son of Sri S.R.Ghotwal.

(6) 5ri Bogai Foch son of Late Ghandai Ioch.

(7) Sri Khandu Giri son of Sri Thanak Gird,

(8)Sri Moneswar Prasad son of late Dahari Malaha.

(9) Sri Dhan FPhadur son of Late Sher Bhhadur,

(%¥0)Sri Dhiren Chandra Das son of Sri Phatic

Chandra Eg%»-

(11)Md. Bashid Baitha son of Md.Surej Dhobi.

(12)8ri narayan Prasad son of 8ri Bhimlal &ama@-

(13)8ri Phanidhar Laukar son of Late Bhogram Laukar.

(14)87i PabanChandra Boro son of Late Jaliram

(15)8ri Rajendra Mabhato son of Late Raghuni Mahto.

(16)s5ri Chandra Prakash son of Late Nathi Lal.

(17)8.C. Sarkar son of Late Gopal Chandra.Sarkar.

(18) 8ri 4kan Chandra Nath son of Late Sobha Ram
| Nath.
§19)3ri Uma Sankar Prasad son of Sri HakruSah.

(20)Sri Indrasan Coar son of Late Ramdeo Coar.

(21)5ri Darjes Norbu son of late Lapsang Durjee.

(22) C K . "(/tamh ol R



APFLICATION UNDER SECTION 9 OF THE 4DMINISBRATIVE

p
1. %\ci“‘&t‘\xm«%_q' .
B Lol

APPENDIX 4 3 v
FORI I : j
o

TRIBUNALS ACT: %9853
Title of the Case : 8ri C«,K..Janaxdhahan and others
uVS-qr
Union of India and others~
INDEX

Sl.No.Description of documents relied upon Page No.

Te @plication ¢ 1.....@
2. dnnexure A : Copy of Letter dt.26.12.95 1p-1%
3. dnnexure B: Letter dt.31.7.95 19~
1+._z§nnexure G : Goéy of Memo dt.14.12 83 1‘%-15)&
5. dnnexure D : Copy of Memo dt. 1.12.88 15—1@
Note _

dfher documents referred to in the appli-
cation are seized possessed by and happen to
be in the centrol , custody and power of
respondents being correspondenée exchanged in
official channal and may be required to be

produced by respondents.
C.k gﬁmaxz olhon

SIGNATURE OF APPLICANT :

FOR UsE IN TRIBUNAL'S
OFFICER : |
DATZ OF FILING

5 IGN ATUR

FOR REGISTRAR ¢
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(22) sri N .C.Hazé.rika son of Late Dhan Ram Hazarika.

- (23)8ri Ram Deo Rai son o f Late Ram Ekball Rai.

(24)57i Paras Nath Singh son of LatexkakxBaksdwrx
| Sri Lakshui Singh.

(25)8ri Bahadur 3ingh son of Lal B ahadur.

1
- i

ceseessness all employed in B/E I,under
theGarrison Enginer,
859 ¥nginer works Section G/0.
99 4.P.0.
- eove . ADDLiBaNES.

~Versus—

1. Union of India ,,
N represented by the secretary

“to the Govermment of India,
Ministry of Defence(dngineer-
in-Chief's Branch,Amy Head
Quarter'sf),Nev/x, Delhi.
2. The Chief Engineer,
Bastern Command H.Q.,

Calcuttas.
3.Garrison Engineer, .

8598ngineer Works Section
/0 99 AP.O. A
4. Controller of Defence,
" Accounts, -Gauhati.

eeesees e spondents.

DETALIS OF APPLICATION 3

‘1. Particulars of order against which the application

is made.

_ Letter Wo. PHF1/306-CI dt.31.7.95 issued by Accounts

. officer directed to recovery speciel compensatary

( CRL) »alléwance £rom Lr/93 to A1/95.5

2. Jurisdiction of the Tribunal :

The applicn¢a declare that the subject mater of

the order....3/

| CA (< . ”'f(;\ogm w0 4 a4,

REETRTPC T
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' the order against which they want readressal

is within the jurisdictioﬁ of the Tribunal.
3. Limitation : |
'The application furder declare that the applica-

ation is within th e limitation period
prescribed in section 21 of the Administrative -
Tribunal Act,1985.

4, Facts of the case @

Te That the application are civilian

defe hbg employees of Miniétry Engineer service

Departmeﬁt employed under the respondents

and as such the applicantS;are posted to work

at hig h altitudes of arunachal Pradesh, a
- hard ,femote and.costl‘y area where‘necessities
. and essential service 6f life are very scéres and .

are évailebleyonly on paying abnomally

- high prices. | '

c 2, That the Central Government orered for
paymenﬁ'of speciél duty”and special compen—
satory (Remote Locality) alloﬁances to its
employees posted.in the North-Eastern Ragion
of the countryto attfuct posting to this
femote and costly locality . The fild ser&ice
concessions were extended to the civilians
by th.e Government of India,Miniatry of
Defence Vide their letfer dated 25-1-6k as
amended from time to time. The applicant
dre in recepit of Modified field service
conceésions are also being paid to GREF
staff posted to thié‘area,

\ datedt. .co}‘l"/

- C g .A %&;,O%é’fm,
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3) That the need fof attrecting an retaining
the sér vice of competent staff for service in the
North Eastem Rigion comprising the seven states
including Arunachal Pradesh was engeging attention of
me%mmMntmdMWAVmwmm&mnme%mmwl
ailowances and se:vice bénéfits;to employees posted

in this region.4 commkttee under chainmanShipp‘of

secratary,Department of personrel & Administrative

- refor ms was appointed and after ccnsidering carefully

the recommendation of the committee, thé president

of India was pleased to decide in fawour of allowances

and benefits being continwed as modified by Covernment

of India office Memorendam No. 200#kA2£83x 20014/16/86/

RZ IV/E. II (B)dated 1-12-83 was issued making some
improvments in allowsnces and facilities to employees
posted in ﬁhis region,

L - That such allowances.énd facilities were
admitted by the audit suthorities in the past.
ﬁeference'iﬁ'this conection may be made to letter
No. 1360/4/2623/RIC (3) date d 20.2.87 of the C.H.E.
Tegpur where by Miniétry of Finence ;Depertment of

expenditure office Memorendum NO. 2001%4/Y4/86-F-IV

dated 23-9-86 making special mention of the employees

posted in Arumachal Pradesh and to letter No. pay/2h
/IV/PC dated 20-2-87 of the C.D. 4. Gauhati.

. )—)-)That SuChooo'c’O.'s/

‘./)

C. & ghanandllan
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5)_  That,however, :m so far as ape.cial
compensating allow ance is concemed, the C.D.A.
Gaubati as per letber /D dt. 31.1.95 and 17.1595
allowed tbe'applicants, to withdraw_ the benefits with
effect from'1.h*95 instéad of 1~42-93{ The agpplicants
bega to statethat they have withdraw the said benefits
as per the order of the aﬁ‘;;h‘ority, from 1.4.93 under
protest. |

6)  Be it stated here that with regared to
specilal duly allowance as per memo dte1hs12.83.

and 1.12.88, the application has filed a petition

To. 64 No.fand after herring the mat'te; your Lordship
was pleased to dismissed the petition on 3-7-95,

7)° °  Thaton the long part of July the petitioner

- was informed by the office that CDA‘Gauhati Vide its

letter No. Pay/C/I dated 26-7-95 has directed the
C.W.E. Tezpur & recovery the amowat of S.C.4. Hnich
was paid to the applicants W.E.F. 1.4.93 to 1/95
pending clearification from Mini;s,,try of Defence.

The arear price to 31.1.95 will be paid after receipt o

of clearification from the Ministry,

(COpieS of letter dtn26. 7&95 and 3']o~7o95’

are encloused here to marked as)..

dnnexure-4A and B.

8) ‘That the applicants begs to state that the authouritym
has allredy gave to its local Aduit ‘D’epartment to
recovery the said ammunt zs SCA which was paid

cdnted. AN Y4

C“K ' a/Kaﬂ'l,MBMAOL
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earlier to -the applicants from the salaries inspite

of the 0.M. dated xkxax 1#-12—83, 1.12.88.

’

(OOples of ).0.M dt, 1k4.12. 83 and 1.12.88

- are enclosed here to and marked as -

- JAnnexure C & D ),

5. Grounds for relief with legal Provision: -

1)

11)

111

For that the applicants are entitled to

Spe01al compensatory allowance as per offlce

memorenda dt., 14,12, 83 ,1.12.88 in as much

as the said memorenda have been made appli-

cable & all civilian central Govt. employees
‘and cannot be discriminated against.

 For that the departmental autbority have

been sezied of the metter since after
1=12-83, initally by making payments in
accordance with office memorendum dt.14t.12.83

there after by makin orders stepeding
such payments and digecting for recovery of

-~ amounts gllredy paid that to-without-

seeking any clarefiétion is grous violation |
of the applicants right which is guanteed
under tho constltutlon of Indla.

For that not with standlng payment of SCA

to the GRAF personal they being entltled‘,

to allowances and benefits under 0.M.dt.

14-12-83 and 1-12-88 also, the applicant

are also entitled to such allowance and

»benefltes effectlve from 1-12-83 but the
.conted.ciaceses 7/

-

<2:_[§'; 5;44mmovz;x6029\<
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but the same Was given effect from 1.4,93 vhich

deprived the applicants from their legitimati right.

v)

)

6.

For that the respondent feil to understand
the order dt. 3-7-95 pased by this Hon'ble

Tribunal in letter and sprit as such the

re spondents issued a direction to recovery

the SCA from the applicants, which is
miscarriage of justice to ward the applicants.

For that_the applicants being posted to

‘high altitude of Arunachal Pradesh,the

necessition and essential services of life
ars care at such places and are availiagble
only or payment of gbnomaly high prices

which 1Is far ,what unless the applicants are

- compensated by making payment of allowances

and service benefits as per office memoranda
dt, 14-12-83 and 1-12-88, they shall have to.
face grave 1n3ustlce and serious injury that
deserves to be femedled by protect ng themfrom

the vide as dlscrzmlnatlon that is guaranteed

'to them as citizens/public employees ander '

Articles 1%/:60f th e constltutes.

Details of nemedles exhausbed.

Tne appl1cwqts declare that they hace aWalted

of alJ remedles awaitsble to them under the relevﬁnt

service rules etc, zs would be revvaled from paragrapny

L ahove.

contd. 8/~
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7+ Matters not previously filed or pending with any

other court:

‘The applicants further declare th.t they have not
previously filed any application, writ petiti n or suit ve-
garding the matter to respect of such this applicati.n has
b-en mace, before any couft aﬂ? or any dther authority and ar
any other bench of the Tribubal nor any such application,

writ petition or suit is pending before any s them.

8. Relief Soughts

The respondents may be order/dir cted to any pay
to applicant the sprcialicompansating allowancszs in accor=
dance with O.M. dt. 1%.12.83 and 1.12.88 of the central
Government as r.feied above and be fur ther pleased to -et
aside and washed the order dt. 26.7.95 (amexure 4) 31.7.95

(Annexure - B) .

9. Interim oxder if any prayed for:

The respondent may be dir.cted not to give effect
. . ‘ . \,,‘ . ) i . ‘- .
of lecter dt. 26.7.95 issued the Sr. 4.0.(D) and levter dt.

31.7.95 issued by 4.0, and also be Girtctec not to recover
the avrear amgunﬁ naid to thé applicent pending the clarefi-
catimn from the Hinistry of uefence.

10. in the event 4of applicatiob being sent by regis -
ter.d post ete: Wot applicable.

contde. «e9/ =

A

: CI' L. 3/[1@%@/75:‘/@4)
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1%, Particulars of postal order
of P.0. W0, 932723y

~filed in respect of application -

fee & date 7:/09/%/ issued by Gauhati Head Post

office fee k. 50/~ peyable
at Gauhati is annexed here to,

12, List of enclos'ers' : Annexure, d_ A C 9

VERIFICALTION

I, 8ri C.K.Janardhanan,son of Sri EVK Nambiar
employeed under the @ari'ison Engineer, 859 HEngineer

works wection C/0 99 AP.0. do hereby verify that the

contents as para __f { £ 7 ____ of the application

are true to my personal knowledge and paras 2,3,5 are

belleved to be true on legal advice and that I have not

cuppor‘cs:c’i any materlal fact.

C.k. _a&qoxwzd&% |

Date :- | . SICNATURE




‘ <iiiQ:;;; §' 5 B .‘ o
AR e AN

Y * ’

Car:- of GOA Gauhatd letter Ne, Pay/017X dated 2c-7-95. xddrxxxxd

K4
LA

4 Sio 1 PAYMEAT oF SCA (RL) IN RESPECT CF INDUSTRIM STAFFJ

-

It has bazn Intimated bty ysur AAD GE that v+ vent on :
gegrunt sx of 3C4 (AL) (alunguith F3C) hay besn ma¥a te Industrial
rercunnel Tsr the porlsd Prom k4«93 to 31-5-95 in 3plte cf . | -

L370r242%nt alth surifte

A8 per WO letter ¢{ 31=1~55 ynd 17=4~"5 Dofanes Civllfanaf‘ o

svrving nouly definad Modified Fleld arans see antitled ts SCA(RL) .
e other allousnoss waP 1=4~93 and ne Fisld sarvice concassi o

. MK A®--gdgiesible though the Gwwte lotter vas issued on 31414958 -

-+ The owde tegardinf payment of arresre ‘en pccsiunt 3CA {’L) far
the pariod 1«4-05 te 31=1-45 and sosovery cof cxst o Froa Aatisn/
3ingle-acnammen,tion alregdy availad fc unist: refuronce with - (o
highe=- audit autherity Por clariticatisn 1 cenaultatien &f Min.
of Qefenca. ine cuze s still under centistvasizn wien i ef
Defence and in uwantims Lt has Seen decidai that recovary of gEst
of Prev ratia n/singla yocoamekubion alrcady availed prier ts,
Je1e95 mzy nct ba wedss Sinilarly and paymsnt on accaunt of
of SCA/RCA/3BA uay net be mada Por the peried 1=4=93 to 31=1495
payusnl. unP 1e2-95 \may Su qemittsd tn raos ne i5C(Fres Ratian/
sccounedatind is being aalleds '

7 In visw of pendin? clarificaticn rugarding upplication ef
peevieiens .o Min of Qulouncs lotter dt 31-1-95 . and 17495 payment

- on anoount of SCA(RL) fer tha pariod 1=4=93 anuards alragdy .made i
itregular and unautherisad ond reQuiring rdcwery in lumpzinm Prem.
ihs WA enduing pay bIlls .uithout any censidcraiicn. znd intimgted

te this. oPficve all Shillong nas clraady teen tnstracta.t to

sffact recovery in lumpesum

A3 por Min of Daf Lettar dt 13-1=95 certein Area of Aruncahgl
Pradesh .havp bean claoelfiod beth Flely and Medificd Field Area - .
- e8.walls ' Plagee intlngts spocific sutherity claseifying yeur: . ,
. offine lacatien.in NModifiqd Filelf Arsa’ If logatsd in mpdiflsd -
. fiedl arsz, facility of FST may be stepped furthuith and recever
if any fred 1=-2-93 cn coceunt of cest «f Fruo R-ticn/Sinale ',
‘cosemmsdatiuwn ooy be ffocted ‘bafsre: lenfuing SCAQRL): .. 47
- K R . SN S S
"o In futurs advise ef yeur AAC GE cn finzncial matter may '~

inveriabls be eqoented ta guold gny Cempeg, Licatian which has' "~
. drdsen neve o . , . e

e

. : 81/"‘)("3(")(“ .". v R "3'2; !
oy tu i= ’ L
.- W o= : #
P . oo ‘Cﬂntdo 'p/2 ,_ "'P
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48 ALACR) Tezpur
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"3

Ut 12134,

Vi

M

¥ UYerdto Bia Noo A/193/XVIIT dt 7-735, L
He is directsd te plgoa the ameunt te . -
3CALAL) payment uncer 310 and &PPeat Teans.
vazy in Lunp=sum, $2A (8L ) may nst be - 7

admittad unlose 73C is stenpecd

This afflee eircular Ne Pay/01/105 4t L
3U=6=95 may be referrag tu, T

» -

! N Y
WITH -A REQUEST 0 133U suitable Inat, tg
£ 839 EUS to ofreqsy récwery in Lgmpesym
ieunt! of drragularp «1€ unathorised. paymsants.
uf SCAYRL) ts Dafanze Civilians. ineluding . -
0ficspe and ks iy Fo3,0, o ! .
Frov Rabion/dinyi ascuimedatin,

V)

A

AN RN
2,

Aleu gentira that oGO

£3 ié-lacatadlid,f
Hodifisd Fisld a

26y 23 par M0 lwttep

For infoniatian,

L]
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© CrvAses Reosunts OPfice, Zerum Vills
| ¢ s8hilieng letter noo PN/9/306~CK db 31w7e9s,
'Sub $3PECIAL CORAENIATORY (31) ALLOUARGE FRGI
Af83 T 1795 4 retuloay aF
. It had heen di??ﬁt@ﬁ by the COA Guuahati ‘g z@sgver tﬁ@A
-LRERUNT en gccount- of &Cﬂ(ﬁL}‘pg;ﬁ,ﬂr@m 4735 te 1/95 pancing glg=
- eifiostie Prum Mndstryel L&fanbe,  The srrear. seiwr te. ..
3§%L;§fgrﬂ will be safd afta, recbipt of clarifloativa fras tho
Bindetry. , - - ' i
LTl AG Buch the payment iagu from 4/93 ts 1/35 dn the
- aBouw gnocunt thraugh the f@ll@u@wg<umucn@xs have been noted
. Per Yecevery from the pay bills g : o
i;gﬂ'?h@‘gesau::ias‘may ploasa bBs 3Pl22tey Srum the censared
C el -indivsoted inveled {n 4hs Following nills Ly cumply will be
‘direchive o0 the LU Guuahatig : '
1) Jd1/Cash/30 dt u8,5,95;
2: 01/Cash /31 db 29,5005 ..
3) 02/tam /73 4t 29,5, 95
: 1
4} 03/Ca2h/31 dt 17,5.95 |
§) U5/Cashf1e < 26,5, 9%
8) 01/Cash/T1 di 45, 35, | o
- .The ey pay’ BiL1 bearing veusher wWe. 01/Cash/059 db )
Z3¢ & %8en socount ef P{aymn% of SCA(RL) is returned. unpassed
-.fer ths rsasaan stated abavas' : : ‘
.. ‘ 0 Bd g nexex f";
' ' ﬁ NP Sinagh ) o F
; Agsount Officae
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Noe 2VUOU/e/Uomb 1V Nt _ M,/‘-*""'g'b‘,e
GOVEIEHIG OF 1linlA Tipans O
MIL1CTLY O rIMAIGE N

DEDALTLLLT O BAPLLLITUNE ‘\
NEW LLUILL, the 141h
o DLCRIDL 1403 |

Qb MO AL

Wit = JLLOLALGES AVY ENALLGIES 10K CT 2L OF ik
- el R T TS ST y\rXaivy
| AbGiIRCEL S, Op WOGL, Lavkepdl ARGAON LHRi0¥E TIT Kby 0l

~ Tko'negd fey attpeoting and retadning the sexvices of oometent
fficexrs - b sexvive in tho liprth lastein Reglon corprioing the tutes
I Aspen, vefholeye, Mahipuyr, Hagal.nd and Tripura une We Unigon
erritories of Ayunaohal %ra et anu MHigora@ haw bLeenl cnpgocing the
tiention ot 1he Covernnent for soue whie, The Gvernnment had appointed
- comittee under the Chalrmvoship ol coyetary, Vepartient of Mrpennel
. Admngptrative Helorim, 10 ruview the existdng allowancen and facili-
des admesible 10 the various catepprion of CLvilian Centra) Ovene
©ni emloyces sexving the this reglol & 4o suggeat sustuvle Liprove-
entgs 100 recomacndation ol the vuemittee have becl carciully
cngldered by the GvVernmeat end the Piépldent L8 now plessen o

woeide as {ollovd s~

(L) %eruxe of pogting/gepuistiqn:

There will be 8 fixea tonure ol posting of 3 ediu st a tne
for ofticaxs-ul ta veivice vl TU jewsy of lebe anu & yeoxy ot o
tine for offfccrs with wic¢ than 10 yesrs of worvice, periodg of
lecave, training, cto. in exocus of 15 day poer year viil be exolu-
ding counting the tenure puriod o «/% yeayu, Ofiivtrs, cn gomle~
tion of tho fized tenure of service mentionce sbove, 12y be congi-
dered for posting to a station of lhelxr cholec as xjar os pocsible,
satistactory perforrance of wntics for the preserilbica icnuze in
the Horth kaat shall be glven due recogudtion in the LuBo of
ocligiviec offlicero in the mitter of te

The perlod of aepuiniion of e ¢eniral Governwent eiploycen
to the ptates/Unton Teirritoricu of the Noxth [notoun regdon will
generally be dor 3% ycars which con be extended in cxceviicennl,

..c88e8 in exigencies ol publiv mwurvice as well apg when the employco
conwenicd is Ngnu‘Cd to stay longer. The admuosible deputution
allowance will also continue to be pald auring the period of
deputation so cxtended, ,

(i) peighiare for ¢ ra.&mW-Md E
I "Lnu_mﬁhdnmn atiak _lecnric.

(&) rrorotion in cadve powtsy
(Y) doputoiion 1o central tenure poste; ano
(¢) couree of training ubroad, |

Thc;gene;al xe%xiremcnt o{ at 1200t three ycars scrvice in a
30430 peat bl gentrcl tennre deoutations may slso be relaxed
to two years in deserving cases ol weritortous service in the Yorth 7

gx IA3t. RN

Contdegeoovee 0.2
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& A 8peeifio entry obals Lo aiuce in We Cole of ull enploye ‘
o : : ° 4Ll eiployocoen wi
gpdgidersd in full tenure of nervice in the No;th rasicrn jxe(zign 1o xu

mat effect, . :

7 (111) gocedal (aty) AxxR Allowance s
ventaul Wvernoesd et ilion elployeeu who have all Indgia
transfer liaviiity wilt be granted @ spesiul (uily) Allowanoe
at the ratc of 25 per cent of buslo pay subject w & ceiling of
B: 4W/- vir mwnth en posiiny the any stetion in ihe hovtih rastern
Feglon, Suoh of these erpleyeee who ere except from paywent of
Income tax will, rcvever, not be eligible for this spwial (Luty)
- Allowaco, wpecial (Iuty) Allowaroe will be in addition to any
. sﬁi%%lal poy and/er Deputatiun (iuty) Allowanse slicauy being -drawn
?{l et o the conditlon thut the {{)tal of much spccial (uiy)
OWanoe plus special pay/leputation .
¢ e oagnoe %0/ pecial p {/ p n (Buty) Allowanoe will not

- Ped Succiol Allovwanoe like s al YO Opens: ,
Allowaroc will be drawn separately, pecial pensatory

(4v) Seoial Gomenoatery Aliouencep
" 1. Agsanand degnalaya

, The rate ot the allowwnoe will be 5% of vncio pay subject
to mximm of fs¢ 5VU/~ p,1t, Bdxds8ible o all emloyees without

. ouy poy lizdi. The absve alleunnoe Will be admdissivle witn
- efTfeot frow 1-T7-18987 in thv c2ue of Asseary,

L R R . B e P

2 Maniouz

, The rate of Allowance willi be a8 follows for the whole of
... 'Manipur -

Ty, . PC‘S upto B3, ?60/" Bs, 40/"' Po De
o Pay ebove b, 260/~ 15% of basic pay subject to
mximm of ks, 1%U/- Pe Uy
3 m ¥ La '
o The rateu of the 8llowaace will be as follows -
e (8) Wiflioult arcan - 25% of pay subject to winimn
Rewgpome ‘ )' of & 5%% andjmxirmm of
' ’ ) {3 1%0/" Pes
(v) Othex ayces .
Fay upto . 260/~ Ve 40/~ pom,
Pey eteve Lo 260/- 15% of besic pey subject to @
- oraximun of B, 1%0/- De Mo

.There vill ve no ohe.ns;e in the oxiating rate of Speelal
Gotptnostory Allcwunoce cdriceiblc In \unshal Pradesh, bugslaend oend

Higoram aena the existing rete c¢f Sloturbance Allowanue Gdaisulible.
in specliicd areas of lizoram,

: S/ 2nix XX XX XX
Under 8Bscretary to ihc Govt o. lIndia

, Galaln
W DuS bt Yoeegt e o *
(D. V. 5. Rayudu)
AE B[R

AGLE (1Y '
For Ganison Bngluces
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PoNo, 20014/16/86/EelV/Le11(8) 9
trvt of India, Mintotry of Mnonwe
Pepartment of kxpendiilure

New Dolhi, the 1 beo 90O

QUILGT HEh bl

?; }‘L_ﬁlﬁj_ﬁ } Lﬁ- L0 Ch i LS h“(_.' :

| fhe yndexsigicd iu dirooicd to rufer to this Minisixy'p Cete oo
20014 /3/83%), 1V dated 14th Doociser, 1983 and 30th Mayxch, 1484 on the
mblwl mentioned ebove and to oy that the questlon of mking sultable
Loprovenents in iho gllowmncus cnd fawilities to Central Wvdt, enploy-
3es posted in Borth Eagtern f-egion corprising the States ol Acudl,
%eghplaya, Hongpur Hagaland, Tiipura, Amungchan rradesh and MLzoram
108 Dech engaging Ihe sltentior o1 the Govi, Acoordingly the Pregident
1g nov plecsed to declde @8 followti- '

£k 3 x0ER8 s b fEIAERELICRUALE Son
(1) ?g&%&&ma&mdwﬁ&ﬁma

ie eyiuting peovisions ag contuined in toke Miniotry's O.die
doted l4e 12,83 will coniimue.

(11) Halshtare for Genignd dgmiiation aud.ana {rajning_abroag -
22

§51al mention AR Sanildediheh rauguis!
The exlsting plovisiond a3 coil. Sined In thie Finjotiry®s Ceble

dated 14,103 wi.l{ continue, Cadre authoritics are advised to give

due welghtage for patiefactory perforuance of duilco for the presoriw
bed temure in the Lopth-East in tbe miter of promtion in the cadre
ponts, denputction w central tenure post and cowreet of trecining sbroad.

(811) &2&. rial (uty ) Allowoangy, i-
en a%'hovt.' cfvi oo viployces who have 1L Indin trunsiecr

1izbility will De fronted specicl (uty) Mlowance at the 1ate of

124 of basic pay subject to ceiling oi V. 1000/= per month on posting
to any e8taticin 11 the lgrth-biiteorn leglone gpecial (D“WZ Allovansce ¥
will be in sddition to eny gpootal pyy "rd/or deputnrtion dut{) allovan—
o€ already being dlawn gubjoes t to the condition that the 1o+l of such

alioweance will ot exoeed 3. 1000/~ p. e Speolal allowutwucs lite special

Sompensatory (Remie localityy Allowance Constxuction Allowawe ond
Projeot Allowarce will bo drewn sepaldledye

The Guntiol Covi, cililiun crployces who are moibeo of wheduled
Mipes and ore othcruiac cligible 1or the grent specinl (Duiy) Allow- .
ance unacr this paru ond are exoupwd Lrom poyent of lucoue-Tex waer
i Imoomo-Tax fol will alpo arav speotul (Iutly) Allowwnces

iv) ks SO enantory ALLovaLe.C
e S raendatiins O e 43h pay Gomlesion have beer. acocp- .

ted by the covt. and opoclal golpunsatory Allowance at the yevised
have beon made effestive from 1-10-86 (1=10-86),

: L]
1 L]

Oontd..ga .s.oP{lGC-‘
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(v) to (xii) « Hot upplivadle,

A
(Y]

/
e ohe avove oxders will slso apply mutatls-mitances o ta
L bé.l...ﬁ_ = e
Ia

Central Govt, emloyecs posted in Andzian « AacoOvaxr Ial.nas anc

Lakshauweep ioliudlue Jheoe oimer will also wpply futd4de

tp officers postud : ; ! fen tocy ave ats -
offycers postud 10 Nolo Louncil, when toey axc atelicled

the HeBe HCTLOW,

e Theso orders will take efrect frow the aat cf i33ce,
4 In so 23y s the nersons serving the Indian meit & xcounts

Dentt, 23¢ concerned these oraers lassue ofter consultutiisc with the
Gomptwoller & Mmuitor General of India. :

5e rinil vereler of thaie Mergrancun 18 attached.

58/~ FXX ¥¥X XXX
(A JAYLLULIAL)
Joint sooretary to the &ttt of Indiag

$God syt

D S\Jf‘,ﬁ. Yoy~
(. V. S. Rayudu)
AE BJR

AGE (T)
For Garrison Engincer
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IN THZ "‘E‘IJ’IMLL ADM II&!IST"-‘I&T:[VE TRIBUNAL

GUWAHATT BENCH 1
GUUA T “ LY

In the matter of s E

7 7 3

O.A. NO, 197 OF 1995 . \ 8
N &

|

. -

va%b

wmgel,

Q.
N
N

SHRI C K JANARDHAN LQ
AND OTHERS eeoe Applicant

w@:mﬂiug Gg

4

VS

Union of India & Others
dooe Respondents .

Written statement for and on behalf of Respondents
I, Major M.K. Arora, Garrison Engineer, 859 Engincer

Works Section, C/0 99 A,.P.O., do hereby solemnly
affirm and say as follows -

Lo -

1) That I am the Garrison Engineer, 859 Engineer works
Section C/0 99 APC and Respondents No 3 in the case, and
,ncculnted with the facts and circumstances of the case. I have
understood the contents thereof. Save and except whatever is
specifically admitted in the written statement the other

‘Qi—w "'_I?K'.‘J\

cententions and statement made in the application may be

deemed to have been denied. I am compentent and authorised to
file this written statement on behalf of all the respondents.

2) That the raspondent beg to state that the special
Compensatory Allowance (Remote Locality) was ordered vide Govt
of India, Min of Def letter No B/37269/aG/PS-3(a)/165/D pay/
Services) dated 31st Jan 95. The order came into effect

wef Olst Apr 1993. As per Govt of India, Min of Def letter,

/ it has been ordered that field service concession viz-a-viz,
the specini compensatory allowance (RL) will be admissible

% to the Defence ¥ivilian employees on representation from
j 'a11 Defence employees of thisjlorks Section during the month
of July 1995 the payment of arrears of SCA (RL) for the
period from Olst April 1993 to 31st Jan 95 was made after

obtaining the UNDERTAKING from the employees that "Any over

Payment of arrears of SCA (RL) that may be found at a later date

is refundable to this office",

K) B That the respondents heg to state that the amendment to the _ (

above order was issued vide Govt of India, Min of Def letter

Contd....R/2 &_
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No. B/37269/AG/PS-3(a)/730/D(Pay/Services) dated 17th April 1995
regarding Field Service Concessions to Defence Civilian Employees

serving in the newly defiaed area under which it has been

clarified that Special Compensatory Allowance (RL) and other
Field Service Concessions are not admissible concurrently. but

these orders on the subject were received late in this office.

4) That the respondent beg to state that the on payment of
arrears of SCA (RL) for the above period CDA Guwahati issued

instruction to this office and Asstt. Accounts Officer vide
his letter No. PAY/01/IX, dated 31st July 1995 that payment of

arrears of SCA made to the Defence Civilian Employees is
irregular and be recovered in lump sum as the employees are

availing field service concessions. Both the concessions i.e.

SCA (RL) and Field Service Coﬁcessions could not be granted at

a time. The matter is under examination in consultation with

Min of Def in connection of Govt of India, Min of Def letter

}dated 31st Jahuary, 1995 as modified vide letter dated 17th april 95,

5) That the respondents beg to state that the on receipt of
Min of Def Corrugendum No. B/37269/AG/PS-3(a)/1862/D(Pay/Service)

dated 12th Sept 95 under which para 2 of Govt of India, Ministry
of Def letter dated 31st Jan 95 has been deleted and substituted

as under g=

"These orders will come into force wef the date of_issueg
of this letter namely wef 31st January 1995, In other
words, no recovery will be made on account of concessions
like free rations/free single accommodation etc. already
availed by Defence Civilians as part of Field service
concessions from Olst April 93 to 30 Jan 95 Similarly no
payment on account of SDA/SCA/SCA(RL) will also be made
from Olst April 1993 to 30th January 1995",

6) That the respondents beg to state that in view of the
above, it is clarified vide Govt of India, Min of Def letter
No B/37269/AG/PS-3(a)/1862/D(Pay/Services) dt 12th Sept 95

that both of the concessions are not admissible at the same time.

7) That the respondents beg to state that this unit is located
in the remote and hard area at the distance of 140 Kms away from
Tezpur at the height of 4749 ft from sea level where evemm

communication to and from is very must infrequeant due to the
rough terrain of the area. Based on this fact, the Govt of _
India, Min of Def has declared this area as Field Service Concession

area wherein the facilities for field concessions are being enjoyed

Contd“.Pm
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by Defence Civilians Empl,yees as . per Gevt eof India. Min ef Def

letter Ne. 4/02584/36/?8-3(3)/191/S(pay/8ervices) dated 25th Jan®

1964 as medified vide Gevt of India, Min ef Def letter.Ne. A A/2576/
AG/PS«3(b) /146-5/2 /D(Pay/Services) dated 02nd Marcht1968,

In view of the clarificatien received en Gevt eof India, Min
of Def letter dated 31lst January‘QS and-17th April'ss vide Gevt
of India, Min ef Def letter Ne, B/37269/hG/Ps~3(a)/lBGZ/D(Pay/Seﬁ
rvices) dated 12 Sep*95 the recevery of arrears eof SCA(RL) fer the
peried frem ®lst April*1993 te 3lst Jan‘ss ies required te be made
as SCA(RL) and esther allewances are net condlrrently admissikle
alengwith Field Service Cencessioensy

8} °  That the Respendents beg te state that en perusal ef eur eld
reeerds. it is revealed that the Civilian empleyees of this effice
were granted SCA wef lst Oct*1986 vide Gevt ef India, Min of Def
letter Ne. 20014/5/86/E=1v dated 23 Sep”lsas; The SCA(RL) was
claimed in respect of this effice feor Defence Civilian Empleyees
threugh the regular pay bill fer the menth ef 12/86 but the same
was disallewed by AAO Shilleng stkating that since field service
cencessiens are being enjeyed by the employees #f this effice and
therefere ne SCA(RL} is admissible, In this cennectien para=-4 ef

- letter dated 23 Sep?l986 is relevant. It states that where the
hill cempensatery allewance er any ether cempensatery allewance is
mere beneficial the same may be allewed in lieu eof special cempen=
satery allewance. Iﬁ ether werds only ene cencessien is admissikle
at ene time., The payment against the intentien of Gevt erder cannet
be autherised.

In view eof the present erders received en the subject, it is
very clear that the SCA(RL) and availing ef field service cencessien
‘at the same time are net admissible, _Hence recevery ef arrears of
SCA(RL) fer the peried frem lst April*1993 te 3lst Jan'l995 is
required te be made as per Gevt ef India, Min ef Def letter dated
12 Sep'1995,

The irregular payment ameunting te Rsy 22,08 lakhs made in

" acceunt of arrears of SCA(RL) fer the peried frem lst Apr'1993 te
31st.Jan*9%5 is required te be depesited with Gevt as the Defence
Civilian Employees of this effice are enjoyed f£iedd cencessien.

Since the empleyees of this werks sectien have been paid the
SCA(RL) feor the peried frem 1 Apr'93 te 31 Jan'%5 which is irregular
in terms ef the existing Gevt erders and the latest clarificatien
‘received frem Gevt of India, Min of Def letter dated 12 Sep?®5 en
- the subject, ne SCA(RL) will ke admissible cencurrently with field

gervice concessien. Hence ameunt already paid termed as irregular
1s required te be recevered from the employees,

Centdssee oP/‘coo
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9) That with reference te paragraph 1 ef the applicatien the.
respendents beg to state that on representation from all the B
Defence Civilian EBmployees of this effice during the menth ef Jul*
1995, the~paymént of arrears ef SCA(RL) for the perieqvfrom

1st Ajr;1993 te 3lst Jan*SSkwerg made after obtaining the undere
taking from the empleyees that "any ever payment ef arrears of 'SCA
that may Se found 1ater date, is refundable te this officeJ“ |

On yment ef arrears of SCA(RL) fer the abeve peried, CDA
- Guwahati issued instructicns t. this effice and Asstt. -Account
officer vide his letter No. PAY/GI/IX dated. 31st Jul®l1995 that
payment ef arrears of SCA from O1 April*®1993 te 3lst Jan'95 made
te the Defence*Civilian Employees is irregular and be recovered in
lump sum as the empleyees are enjoying fiedd service cencession.
Both the concession i.es grant of SCA(RL) and availing of field
service concessioens could not be granted at the same time}‘ The
matter is under examination is consultation with Ministry of Def
'in connection of Ministry of Defemce letter No. B/37269/Ac/165/
ps«3(a) /p(ray/services) dated 31st.Jan?95 (annexure~1) as medified
vide Min of Def letter Ne. B/37269/AG/P8-3(a)/730/D(Pay/Services)
dated 17 Apr'1995 (Annexure=II)?

18)  The both referénce to paragraph 2 and 3 of the applicatien
on the respondents have ne commentsyl

11) That with reference te paragraph 4(i) ef the applicatien the
respendents beg te state that this being the remote area located at
a distance of 148 Kms away frem Tezpur, at the height ef 4749 £t
abeve sea level, the essential commedities are being obtained from
Tezpur by local marchants and thereby the cest commedities are very
h;ghf' Based on this fact, the Gevt of India, Min of Def has
declared this area as Field Service cencessienal area wherein the
facilities fer field cencession are being enjeyed by Defence Civil=
ian Employees as‘ﬁer Govt eof India, Min of Def lgtter'No; 4/02584/
AG/ps-3(a) /B(pay/services) dated 25th Jan®1964 (Annexure-1IT)
modified vide Govt of India, Min ef Def letter No. A/25761/Ac/pse
-3(b)/146&5/2/b(Pay/Services) dated 02nd March*196¢8 (Annexure-rv)

Contd; Jdsd .p/ 5§
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vHoweVar as per the present Govt. order this area has been
declarad as modified Field‘canoessional area vide fMin of Def

letter Noo 37269/AG/PS-S(a)/QD/D(PaY/Serv1ce) dated 13th Jan 1994

.(Annéxure V) and the payment of arrears of SCA (RL) was ma de

accordingly on receipt of Govt. of India, Min of Def letter 1

‘No, B/37268/AG/Ps=3(a)/165/0(Pay/Service) dated 31st Jan '95 !

(Annexure-I1) which was later amanded vide Govt of India, Min of

Def letées No, B/37269/AG/PS/3(a)/730/0(Pay/Service) dated

17th April 95 (Annexure-=II) that Defence @ivilian employees in

the neuly defined field arsas, special Compensatory (Remote

LOcality)'Allowance and other allowance are not concurrently

admissible alonguith Field Service Concessions",

In view of the abowe, both the concessions could:not be -

granted at yhe same time as clarified vide Govt of India, Nih of

|
Def letter dated 17 April 95 guoted above, as such the payment

i

made on account of arrears of* sCA (RL) From 1st April 93 to !

31st Jan 95 is irregular, The intention of the Govt. oFlIndﬁé

order is vary clear i;e, only 0ne~conces§ion eigher Special l
Cbmpensat@ry Alloua nce in terms of Govt of India, Min of Def
letter dated 17th April 95 or any other compensatory allouanQe/
concession available in terms of any other Govt, order uhiché&ef
is more hsneficial is admissibls, o

It ig further clarified that the concession of séecial
Compansatory allowance and fisld sérvice congcaessions are giv@n
undep different orders, the same are not admissible simultenébusly?
12) That with reference to® paragraph 4(2) of theappiicatioﬁ
the respondent beg to statd' that go far the payment of Sp601a1
Compensatory (RL) Allowance to GREF Personnel is conceraed, thls
office has no comments to offer since the Govt., ordarse regaﬂdlng
non admisibility of both concessions codcurréntly aieivary cféarj
13) That with reference to paragraph 4(3) of the application |
the respondents have no comments, » V
14) That with reference to the paragraph 4(4) of the appllcatlon
the respondents beg to state as per Govt, of India, Nln of De?

Ccntd.ﬁ’o . ovop/ﬁ .
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Latter No, 4(7)/77/6(Civ~1) dated 14th July 80 under which special
compensatory allowance (RL) has been granted}initially%the
allouaﬁce in question is not admissible to civilians uﬁa are in rece
eipt of field ssrvice concessions, It has been clarified by t%a :
Ministry of Finance (Depttg of Expdr) that the basic condition§
for admisibility of the allowance remain the same, In connection,
parééd of OM No; dated 23 Sapt 86 (Annaxure—VII) is relevant; iIf
~states that where the hill compensatory allowance or any othari
compensatory allowance is more beneficial the same may be allowéd
in lisu of special Compensatory Allowance, In other words only one c
concession is admissible at one timee The payment against thé inﬁené
tion of Govt, orders connot be authoriseds
15) That with reference to the paragraph 4(5) of the application
~the respondants bag to state that as per Govt, of India, Min of
Def lettwr No B/37269/AG/P5=-3(a)/165/0(Pay/Services) dated 3134
Jan '95 (Annesure-I) as modified vide letber No, 37269/AG/PS~3(5)/1

B(Pai/Sarvices) datad 17th april 95 (Annexure=-II the Desfence |

Civilian employess serving in the nswly defined modified fisld %

i
1
1

area, the special compensatory (Remote Locality) allowance and |
L
other allces are not concurrently zdmissible alonguith figld gservice

i

concaession, The employees of this office are in receipt of i
Field Service Concession till date,

16) That-with refersnce to the paragraph 4(6) of the appllcatlon
the respondents beg to state that it has been laid that the
memora nda dated 14th Dec 83 (Annexure-VIII) and 1st Dec 88 aral _
meant for aturactlng and retaining the service of competent

‘officers posted in the North Easteen Region from other parts ofk

the Country and are not applicable to the personnel belonging to

e e T.“-,«

the region where they® are appointed and postede. Since tha
appllcants have been apponted and posted in thes North Eastern g
Region, the claim does not survive and OA No. 61/95 uas reJected,
17) That with reference to ths paragraph 4(7) of the appllcathn
the respondents beg to state that tﬁe present orde{ on the subjé?t«

hasubégn issued vide Govt of India, Min of Def letter No, ;

3/37269/AG/p5_3(a)/1BEZ/D(Pay/SerVLCa) dated 1%th Seﬁt'QS .
: - - "'°°p/7 ey &
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A fﬂnnexure-UIII)wunder which para 2 of Govt of India, Min af D§%*

lettasr No;'B/z?zsa/nc/ps-a(a)/165/o(pay/seruice) dated 31st Jan '95
" (Annexure=I) has bnen delet ed substituted as under :=-

" These orders will come into force wef the date of issue of
this letter namely wef 31st Jan 95, In other words, NO racovery
will be made on account of concession like free ration/free si%gle acdi
ommodation stec. already availad by Defencs Civilian as part oF Field
service COHPGSSans from 1st April 93 to 30th Jan '95, SlMllarly no
payment on account of SDA/BCA/SLA(RL) will also be made from 01st April
93 to 3Dth Jan 95 #,

The above clarification is delf explanatory and thers is no
further comménts to DFFerf
18$ That with peference to paragraph 4(8) of the application the
respondants beg to kstate that COA's letter for recovery of arrears
of "SCA (RL) paid to the Defence Civilians employees for the pe?iéd_v}
frdm 1st April 93 to 31st Jan '95 is in order as per.Goyt¢ of fndia
letter guoted in para~7 above, Sinces ths Defance Civilian_empioyees
of this organisation are in receifit of Field Service Concessimés, the
request for grant of SCA (RL) in addition to field service conéesszon
is not admlsslble as per existing orders. j
199 That with reference to paragraph 5 of the application the?
rgspondents have no comments, 3
20) That with peference to ‘paragraph 8 of the appllcatlon the;
respondents have no comments.. |

21} That with reference to paragraph 9 of the application the

' respondents beg to state that the clarification recaived from,GOQt{

of India, Ministry of Defence letter No, 3/37269/Ac/psu3(a)/d859/
D(Pay/Serv1ce) da ted 12th Sept '95 (Annexure=VIII) has categoﬂlcally
stated that both the concession are not admissible cancurrantly and the

[
stay order passed by the Hon'ble Tribunal may be.vacated.; @

22) That with reference to paragraph 10,11 and 12 of the application

the respondents have no comments,

Contd. * Q.. Op/g
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IS ,

'23)9 That with the reapmndentﬁ craves leave of the Hon'bloérﬂ

Tribunal te file adéiti@nal written statement tf occasion ﬁ

arises . ,
“ VERIEICATION | :

I, Ma jer M K Arera, Garrisen Englneer, 859 !:ngineer

i

I sign this verificatien en this the of February'1996°

at

P P,

DEP:;QNONT — )
(I ARD)
MAJCOR

GarrisoD Enginee: . |
8659 ENGR WKS SEC: R

1 v
q
{
3
b
Ll - f
b
P '
af.

el L e L :
BT L .

_ Works Secti@n. c/o 99 APO do hereby declare that the statementsaa_
lf;imade in this written statement are true te my know].edge deri\Ted
>from the recerds of the case. ‘ SN
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{22y/2rvicss) daind 31 Jan 195,

FIELD SERVICE CONCESSIONS TO DEFE:NCE CIVILIANS
- SERUIGR LI THE IEULY DEFINED FIELD AREAS

Ciry : ' o

1e I am'diractod to rsfor to Para 13 of GCovl lattor Ma,
37269/4G/Ps 3(a)/0 Pay/sorvicos dt 13.1.94 and to convay the
canction of tho prosidont to tha follouwing Picld sirvica
cancission to Dufcnco civilians in tha Nowly dofinac Field
\r:a% & Jodifiod Ficld Arsas gs dofined in ths abova
tyntionad 1sttor s .

1) Dofancs civilian 6nloysos sarving in tha nauly definad
fiold arcce will continus, to ba extandad tha conz2ssion
caumar~iad in Annixura 'C! to Govt lattor flo, n/OZS?S/&G/
Ps 3(a)/97-5/0{Pay7$arvicos) dt 25 Jan '64, Dafenne
civiliansg earloyoos s:rving in laylv Dafinad riold By B
will continua to 53 uxtondad tho conzassions ~numirated

in Aopondix 'B' to Govt lattar No, 4p 25762/13/75 3(a)/
146=5/2/3("ay/5arvicas) dt 2nd flarch 1968, *

ii) In addition to abavz, ths Dafonco clviliane omploy.-s
sorving in thi naulyed d2finad Fiold Araas an' odifiod
Pisld araas will b3 ontitlad to paymsnt of 2 .zial
Comyansatory (amoto Locolity) Allovanca znd otasgp
allouancas Ls admissiblu to JaPence civili~na a3 par thy

oxisting instructions {gcuad by this Unistry from tim
to tima,

s :
2. Thae: ordars will com3 into POrca weo.f, 1ot Anril 1993,
. This iscuas pith ths conguyrranco of Finance Division of

s L

als Jin vidu thair DI o, 5(2)/C5=A0 (14=94) dt 09,01,199s5,

Yours Paithfully,

Sd/=x x x x
( XTI Tluanga )
Undie Sacratary to tha Covt of India,

: \Ab;

Cosy a7 G of I, « of D lottap io, B/37269/4G/PS=3(a)/165/0 o



No. B/37269/aG/ps=3(a)/1862/D(pay/services
Government of India
Ministry of Defence \fh
'New Delhi, the 12th September 95,

R
CORRIGENDUM

W GMS &3 G Cem  SED MR e wem ey e

The following amendment is made to this Ministry's
letter No..B/37269/AG/pS=3(a)/165/D(pay/Services) dated
31,1,95, regarding ¥ Field Service Concessions to Defence
Civilians serving in the newly defind Field Arecas :=

Para 2 may be deleted and Substituted as under :-

f/;These orders will come into force w.e.f, the date
of 1issue of this letter namely we.eofs 31,1,95. In
other words, no recovery will be made on account of
concessions like free rations/free single accommcdation
etc., already availed of by Defence Civilians as part
of Field Service Concessions from 1,4,93 to 31.1:95.
Similarly, no payment on account of SDA/SCA/SCA(RL)
will also be made from 1.,4.93 to 3001,95”.‘§9

' .

26 This corrigendum issued with the concurrence of the
8 Finance Division/AG of this Ministry vide their I.D.

Sd/-x x x x x
( L T Thuanga )
Under Secretary to the Govt, of India

To .
The Chief of the Army Staff
New Delhi
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Annexure 'H°

Copy of Govt of Indla, :'ID letter Jo. L/37269/K /053 a)/ 730/
p{Pay/“ervices) dated 17 April'93,

1o The following amendments is made to this 'inistry's letter
No. B/37269/AG/P53.8)/0( Pay/Sexvices) dated 31 Jan'9¥5,regarding
Field Service Cencessions to Defence Livillans Cerviry in the
newly defined Fleld Areas 3~

v v The Defence Clvilian employees,sorving in the nawlz
" defined modifiuvd Yield areas,will contlaue to be entitled
to the special (ompensatoryiilemote Localit )Allowancex and

- otiiexr allowance as admissible to defence ' vilans,as

- mkxhextxy hithartefore,under - existing instructions
i{ssucd by this Mlnlstrl from time to time, However,in
respact of Uefenco Livilians emplayues in the nowly

- defined Fleld Aroas,Speclal Compansatory{iiemote Lecallity)
Allowance and other allowances are not concurrontly sdumissible
‘alongwith Fleld tervice -oncesslons.” /f;/

2 This Loxrigendun issues with the cecncurrxence of the
Finance Division/Ai of this lilnistry vide thelr L[.D. "o,
328/PA dated 09 April'e5,

— Edf= X % X X X X K X X X X
( L T Tluenga)
Under Secretary to the Jovt of Indla

( Tele 1 301273v)
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, Copy Of Secret letter No A/25761/AG/?S3(b)/l46-s/2/b(pay/services) 7
dated 2,3.68 from 228 Govt of India Min of Def, New Delhi.

¥
. §CJ\

*Sub : Field service concessions to Army Personnel And Defence
' Civiiians in Operatinnal Areas

I am directed to fefer to this Min letter No A/02584 /ac/ps3(a)/

97gs/D(Pay/Services) dt the 25th January, 1964 as extended and Army
In
|

truction 7/5/48 as amended from time to time and to say that the

President is pleased to sanction the following modification with
efflect from the dates shown ;- :

i (a) The rates of special compensatiry allowances will be
i revised as under with effect from the lst Mar, 1968 :=

: Rank Rate
’ Hony Commissioned officers 30,00
, JCOs 25,00
f Hav 18,00
L Nk _ 15,00
k - OR 13,00
. ~ Ncs (E) 10,00

(b) Field Service Concessions will cease to be admissibbe to
officers & personnel (including civilians paid &% from Defence
Services Estimates) serving in Municipal & Cantonment areas of :=

(1)  SRINAGAR, JAMNU, UDHAMPUR and Darjeeling with effect
from the Ist March 1968, -

(ii) siliguri & Bagdogra with effect ffom Ist March 1968.

(¢c) consequent upon the withdrawal of field service concessions,
the following concessions would become admissible at the stations
mentioned in (b) above with effect from the dates shown therein
to Army officers and personnel to whom the orders referred to

in para 1 above originally applied,

(1)  Conceéssions listed in AppX 'A' to this letter to service
officers and personnel and those in Appendix 'B' to civilians
paid from Defence Services Estimates,

| (ii) special ad-hoc allowance of Rs. 70/-pm to married

service officers forced to live singly due to non-availabili
of married accommodation for 2 years, the position to be '
reviewed before the expiry of that period. '

- (1ii)  The concessions listed in Appx ‘A’ and the special
ad-hoc allowance referred to at (ii) above will be

withdfawn when married accommodation 1is available to the
extent of 50%,

2¢ Field Service Concessions for all the other areas would
be reviewed ‘every two years.

3, This letter issues w;th concurrence of thg Min of Fin
(Defence) vide their U.0. No 279-S/PA of 1968




) Appendix 'B*' to Ministry of
ety Defence letter No a/25761/ac/

PSB(b)/146-s/2/D(Pay/Services»/
Dated the 2nd March 1968 \/7

Concessions Admissible to Civilians Paild From Defence

Services Estimates Including civilians Employed in lieu of
Combatants And NCs(E) (BOTH POSTED) AND LOCALLY RECRUTTED).

(a) Free remittance of family allotments.,
(b) 2 postage free forces -letters per in@ividual per week

(c) Remittance within INDIAN limits of money orders and

indian postal orders free of commission upto the maximum
valu€ of Rs, 30/~ per month per individual.

(d) Retention of family accommodation allotted by Govt

at the old duty station on payment of normal rent, If the
accommodation retained is required to be allotted to
another entitled personnel for exigencies of service, the
families may be shifted to alternative accommodation
whether appropriate or inferiors to the status of the
individual concerned,

- Note := 1, Dearmess allowanges will continue to be
admissible in full,

- Note:~ 2, The concession in (d) above is applicable only in
respect of accomodation held by the Ministry of
Defence, Separate orders will follow in respect of
accommodation belong to the Ministry of works
housing and supply.
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New Delhi the 23rd Sept'86

OFFICER MEMORANDUM

r .
Subjet : Grant of Special Comp (Remote Locality) Allowance of
; Central Govt emplowees posted in Arunalchal oOradesh.

| The undersigned is directed to say that consequent upon
decisjons taken by the Governement of the recommendations of the
Fourth Pay commission in regard to grant of Special Comp(Remote
locality) Allowance to Central Govt Employees posted in Arunalchal
pradesh vide Resolution No. 14(1)/1c/86-dated the 13 Sgp 86,
Banction of the president is hereby conveyed, in supegssion of of
all the existing orders on the Subject to the grant of special Comp.
(Remote Locality) allowance to Central Gogt Employees posted
in Arunalchal Pradesh at the following revised rates ;-

--..—------——----—-a—-------

Srl Area Rates of Special X Comp Allowance per month (Rs)
No Basic Pay Basic pay
below of Rs.950/- pagic  Basic Basic pay
- Rs. 950/~  above but  Rs, 1500/sB2¥ °§00§7~
below 1500/-above o a5 i
| but - 2000/~ and above
i below Rs,aggve
2000/~ g
ut
below
1, Diffmxmm-icult 150/=- 250/~ 350/~ 500/~ 660/~
area of :
Arunalchal
Pradesh
2. Through out 125/- 200/- . 275/- 400/- 525/~
Arunalchal

! pradesh except

2. These areas take effect from 1,10.86 for the period from 1.1.86
to 20,9.86, the above allowances will be drawn at the existing rastes
omn tHe matopnal pay in the pre-revise scale.

3. Pay means pay in the revised mxscales of pay introduced under the
. CCS (RP) Rules 1986.,R In the case of those who retaihed the exist
‘ scale of pay. It will include besides pay in the pre-revised scale of
. pay appropriate dearness allowance, addittonal dearness allowance
dearness pay ad-hoc DA and interim relief thereon at the rate in force
on 31.12.85., Where the application of revised rates in a loss to an
employee, who has been continuously drawing the allowance from a date
prior to 1,10,86, The amount drwan by him imediately prior to that date
will be protected by treating the difference between the allowance
so drawn and that admissible at the revision rates as ool
to him. The prétection wil emmdx continues till the employees rem-
ains posted in the said region and becomes eligible to higher amount .
either on promotion or otherwise, :

Contdoe eo2/=



(cort} | ‘
- 2 - {L%Q ) %@

Note ;.Pay means pay as pay as defined under FR. & 9(21)(a)(1),

4, The Central Govt employees in respect of Special Compensatory
allowance & under there order will not be entitled to composite
Hill compensatory allowance in addition, However where the Hill Compe=
nstory Allowance of any other compensgtory allowance admissible is.
more beneficial the same may be allowed in lieu of the Speical
Compensatory allowance, ' '

Sle The Special Compensatoru allowance will be ¥x regulated during
leave joining ® time and suspension in the same manner as City
Compensatory allowance under this Ministry's Office Memorandum NG,
20.((87)-E~IT (B)/64 dated the 27 th November Locs as amended from

trme to time,

6. These arears will apply to civilians employees of the Centwal
Govt belonging to Gooup B, C and D only. These orders will also -
apply to the B,C and D civilians employees paid from the Defence
Service Estimates. In regard to Armed Forces personnel and Railway
Employees the sparate orders will be issued by the Ministry of

Defence and Deptt of Railways respectively,

7¢ In their application to the staff of India Audit and Account

Deptt, these ordess issue in consultation with Controller &
Agditor General of india, .

84 Hindi version of the order is attached.

SA/ X=X=X=X=X=X
. ( R Verma )
Joint Secy to the Govt of India

; e T C

5S4/ =x=3x=x=-x
{ PT peethamner )
Lt
N For Garrison Engineer




. Avirraesye (\
Y ’

V1ih |

q Y Y (' ”)14} |

)'\ | ’ b e 4ty « :/l p .
(0 {vulififEseL 1V

GOVes st Co Ihoda e b‘o
chad LY €L LiiAleR

e Cdieean O LML LITUGE
LIE wWydll, the 14th
. o Lt LIDa “%B

L) RN T I

Y e . J N A Yt L, 2 v, b r . T v = R T . R
AUDLCCT oo e o e L «Q,;;&.{YIJM__ud__%&O TN S
“ . - 4 o VY 2D ¥ '
| RS SN SRR 7 :.‘;....&ﬂ,.‘;*&...g%.}i&tw X il
X .

R ; ' ' ' 3 N T NG ’ W
uJ'.a‘ - k«:w.‘s&. . ‘L -(:;Ar-“ L« -: : L .::-:'.'.v:‘.-.t‘--hy.k(l. 1!.-3‘4\".03’- .‘.‘A‘-'J-.-MQL

.., +RC Dlew Doy adlzagtis~ 2ac rct-dadns the services of cometent
Ciflowes der vivive 40 G Loxth icotern Lo don Colpiltin, the Ltutes
O ‘Srnr, it h-l yz,.talnur, ol2l-2a 2ae A8loure anc the Union
LA 2102iCs o Jgunzel -l llaaesh wne j4corad hos Leen engasing the
wuicatden oo the lgveinot Job cout Weke Ghe Coveluiant hoa appointea
@ comdpice uncer the Lhciramaniy of weretary, Lepertient of PCrsonnel
L oaQni ot tive (€.04-Dy W0 TLviCw Tl eliotin, cllovarces wué fcilie
tlew ueiundbae 1o the voiisus cutemiies o1 viviliaa Lty sl Overne
cntoemleyies seavins e inlc Lesen &g surrest suitable icprove-
cvatie L zevoln iden ol e voonlitce have been carc; ully
Ced.deciii by Uie Livarnient aia the 22Cuicent is now pleasck to
aeeioo o cliowos- »

(1) wernzs ef hestun/eeoutations

fhere vill be o fixea teare of Jostiug of 3 years at a tire
40x oriicers it cervice ¢1 10 years o1 leos ana ¥ yecary st a
tiie dor ofilecio vith wic then 10 years of service, reriocg of
leave, training, ewe in €xcess of 15 day per year will be exclue
ulnis covniing the temiic pericd of 2/3 years, Cificcrs, on gorplee
Tl ¢ 0 ol ity WHure cr ecrvice antioncd cbove, ray be coldie
descn Lo ocsting to o statdc. of Wiciy chole? ag miar es possiole,
watlssiLioly persorsance of wuties ior tae preseribed terule in
Ui Jcxih 081 vhadd be Aven cue recogd tion dn the casce of
¢liivic oaclewns i iLe avier of -

sl PL11i0G 61 weutatica o the venwrll Goveriiatidt €.0loyces
ic o swter/lalon steal Wil 0L we L0rth taswin sc.ionh will
Lt zolly Ltosex 3 yeuss Lnien cun Be extenceu in cnesiicnal
CLUCL LN Ciifuwi®s or AUbLie wervice ws vell pg vhen the cz:ﬁloyee
COInLARt G Lo Duty ey 1o silay longlr, LYhe admissible deputatiioa
aliow.rec ulel cigo contituc to be pula wurin, the periou of
denutution 0 (xnucy,

- (1) Jedinkage Jor ventra) E:ggp.z;\ﬁ-.m&,}? Gl
bt ckbat dstand b A0 vONAROGURL Gk _negnz g,

N (Q) Jroimidon in cadse pouts; )
(v) cesutaticn to canirsl teruze posts; anu
(¢) ccurse of tz-inirn; abroad,

iar ezl 1c§;:.1zcmx.t 04 ¢t le-ct thice yoors suvice in 3
Ciuse p6st vr Wil W ventaeal %Cnum cenutaticns ==y also be relaxed .
te two ycaus in descrviig ¢osts of writorious sexrvice in the lorty
EX Tuste.

Contuee. 00.0.2
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VO Lo Loveiatny civilian eployecs who have all Ingia

Totosiar Lawlh will Do muntsd a spasinl Cuty) allovaxe

Ly Uie Tutu 0X B9 OLr cuad o besie ney tubject to a ceiling of

Je GWf= AL ORI OR POS L, Wil ony otation in the Lorth iastern

wuldee s 0r Uose esloyces vho are weept {rod Hayeent of

A% o uill, however, not be cligible Zor this cnecial ()

crlevdiece oncerel (Lu*t{) sllovance will be in aGuiiion to any

L oy tuefon pontaid o {aty) allovanwe 8liCiuy Telli: dyawn

Liglel o it cenadtlon (aat ke otal oy wich snceinl (mfy)

¢ AiCuacse pIng ooceial puy/acputation (Luty) allovarce will uwot
Ll e 4l0/= Do Ll fllovunce life J9yloial volplns.tosy

Vowael vill be wzawm nepuraicly,

i
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Wiv) izl Lodrroatory, llouitce s

: 8ol ang epand .
{ 1‘ P o r.‘.‘.zu.i _‘;'_):-c-."&,

& ' ‘“he vate of the allovcrce will be 5% of besic nay cudbjeot
. %0 .onirui of Ls 5U/- p. o, aumisuible to all crployces without

any ooy 14idie Sac o.bgn: allcvance will be adaiosiole wvith
CiTwt L2092 1=T=7L82 the case of Acsarn,

~ Y
o s oninuy,

“he 1a%2 of sllowance vill b as follows Ty tie whole of
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“ %y L0ove e £60/- 155 of basic p:‘.g cubject to a
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citeele LY Urleunnod waadSlvie La ocruneghal 2raaceih, hagal_na end
EQuoen t Wit ccdotid; zate o) Jlufuzbance olloveice aaslssitle

- ]

i BPCCe i D U leey of LiroTan, S

t- 0

v
:
4

Sdf- xix xx xx xx N
lucer Scorotary to the Govt o- Ingia .

3

D\' S\A}‘)bﬂ/\' » ""'LV

(D. V. S. Rayudu) '
AE BJR d

AGE (T) ,
For Garrison Engineet



